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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi-110066

Court No.III
Date of hearing: 14.7.2008
Central Excise Appeal No.4591 of 2004

Arising out of the order in appeal No.444/CE/BPL/2004 dated 21.6.04
passed by the Commissioner (Appeals II), C. Excise, Bhopal

For Approval and Signature:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Vecraiyan, Member (Technical)

1 | Whether Press Reporter may be allowed to see the | No
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2 | Whether it should be released under Rule 27 of
CESTAT (Procedure) Rules, 1982 for publication in | T\®
any authoritative report or not?
3 | Whether their Lordships wish to see the fair copy of | Seen
the Order?
4 | Whether Order is to be circulated to the Yes
Departmental authorities?

Appellant Respondent
Chief Engineer, Vs. C.CE.
MPSEB Bhopal
Appearance:

Shri L.P. Asthana, Advocate for the appellants and
Shri S. Kumar, Authorized Departmental Representative (DR) for the
Revenue

Coram: Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M, Veeraiyan, Member (Technical)
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Per Archana Wadhwa:

Shri L.P. Asthana, learned Advocate appearing for the appellant seeks

to withdraw the appeal. No objection by the learned DR. We, accordingly,

distyiss the appeal as withdrawn.
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